
(a) whether Centrttl Act prohibitiQS 
dowry is applicable to all States; and 

(b) if not, whether States have their 
own Acts prohibiting dowry ? 

THE MINISTER OF STATE IN THB 
~lINJSTRY OF LAW AND JUSTICB 
(SHRI H J\. ~lfARADWA~J): (a) an" 
(b). The Ctntral Act, n~mely, the 
Do\yry Proh:bition Act, 1961, is appli­
cable to all the States except the St~te of 
Ja.mmu (Ind Kashmir. The State of 
Jammu and Kashmir has its own Act, 
namely. the Dowry Restraint Act, 1960. 

[Translulit-nl 

Grant of Industrial Licences to 
Reliance Textile Industries 

5539. SHRI MAHENDRA SINGH: 
Will the Minister of PETROLEUM be 
pleased to state : 

(a) whether approval was accorded (0 

seven schemes of the Reliance Textile 
Industries amounting to about Rupees 
800 crores and the said concern has been 
helped in violation of rules for 45,000 
tonnes polyester fibre plant and T.P.A. 
plant, patalganga in last two years; 

(b) whether benefit .r five new rore~gn 
collaborations was given to the s,aid 
concern in October. December 1984 and 
in two cases, letters of intent were issued 
only three months back whereas normally 
it takes twelve months; 

(c) whether help to the Reliance 
Textile Ind,ust{ies on s"ch a mas~ive scale 
:is pr,opr-scd, ~o ~c enquired into 
immediatelYi ; 

(d) the steps beinl laken by Govern­
ment to end monopoJy ,in polyester staple 
fibre ,. 

·THE MINISTER OF STATE ,OF THE 
MINISTRY OF PET&OLEUM (SHRI 
,~A~~L KIS.HORE SH~.R~A) : (a)" (b) 
~I~'~' ~). ' ~fy~' pro~o'~l$ Inc1~diD~ ~tt.QI. 
U'p "or polyester 'tapie' fibre plant 'aqd 
... l'A: I;'~~.nt 'dt MIs." R~'ia~ 'T~~+tne 
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Industrie, 'Ltd. invoJving investment of' 
about Its. 600 crores were approved 
recently. These proposals were considered 
i~ ~corda~ce with pro~dures ao.J rules, 
~n ~r",. 

These proposals were also considered 
under MRTP Act, t 969 befor~ l~tt~rj of 
intent were issued. . , 

Approvals for foreign collaboratio~ 
were also issued after due cQnsideratiOD 
on merits. 

(c) Government consider that there 
is no need to instil ute any such enquiry. I 

(English] 

Employees of Khadi and Village 
Ind ustrles Commission 

5540. SHRI HUSSAIN DALWAI: 
Will the Minister of INDUSTRY AND 
COl\1PANY AFFAIRS be plea6ed to 
state: 

(a) the total number of employees 
working in Khadi and Village Industrios 
Commission; and 

(b) the percentage of employees 
belonging to Scheduled Castes and 
Scheduled Tribes in the said Commis­
sion? 

THE MINISTER.OF STATE IN THB 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI AR~.F 

MOHAMMAD KHAN): (a) 1i~t:C 
were 41 SO regular employees worJd~ in 
Khadi and ViHa8c Industries Commission 
as on 31-12-1983. 

(b) Percentages of Scheduled Castes 
and Sehedufed Tribes ebiPloy" 'WIfO 
~."1 2 %, abd J ~ 8 % respectiVaSi/'~ 

Prosecution Cues Against Forel .. 
Companies ullier Co~pa .. 1es Act 

5S41. SHRI DEBI GHOSAL: Will 
the Minister 'of INDUSTRY AND 
COMPANY" APPA(RS bo pleased to 

s~,,~e : 
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(a) whether prosecution cases were 
initiated against some foreign companies 
for offences committed und~r the 
Com"ani~s Act during the last three 
years; 

(b) if so, the number or prosecution 
cases initiated again.st such foreign com .. 
panics during the past three years 1982, 
1983 and 1984 as compared to the 
prosecution cases injtiated against such 
companies in the preceding three years 
1979. 1980 and 1981. 

(c) the number of such prosecution 
cases against decided and the total fines 
imposed on such companies; and 

(d) the number of prosecution casts 
a~ainst such foreign companies pending as 
on 31 at March, 1985 ? 

THE MINISTER OF STATE IN lHE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SclRI ARIF 
MOHAMMAD KHAN): (a) Yes, Sir. 

(b) to (d). The information wiJI be 
coJ)ected and laid 9D the Table of the 
House. 

STATEMENT CORRECTING REPI Y 
TO V.S.Q. NO. 1085 GIVEN ON 
26.3-1985 RE. INDUSTRIAL UNITS 
LVING CLOSED IN WEST BENGAL 
'AND STEPS TO REOPEN NATIONA. 

LISE THEM 

[Englishl 

.THE MINISTER OF STATE IN THE 
MINISTRY 0 . INDUSTRY AND COM­
PANY APPA'RS (SHRI ARIF MO· 
HAMMAD KHAN): In answer to 
part (d) of (he Lok Sabha Unstarred 
Question No. 1085 on the It-th March, 
1985 the reply was given as under: 

"(d) No such general stipulation has 
been made. Ho~ever , whether 
pre.takeover liabilities of any 
unit proposed to be nationalised 
by the State Govttr~ment have to 

be protected by them would de .. 
pend on the nature of such Ii .. 
abilities. " 

In view of the clarification given by 
Ministry of Finance that the pre-takeover 
liabilities of banks and financial institu­
tions are to be protected at the time of 
nationalisation, the answer to p.ut (d) of 
the· Question may please be corrected 
as under: 

"(d) Whether pre.lakeover liabilities 
of any unit proposed to be na· 
tionali~ed by the State Govern .. 
ment have to be protected by 
them would depend on the nature 
of such liabilities." 

The error is rearetted. 

STATEMENT CORRECTING REPLY 
TO U.S.Q. NO. 1161 GIVEN ON 
26-3-85 RE. MANAGEMENT OF THE 
SICK INDUSTRIES· TAKEN OVER 

BY GOVERNMENT . 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAtRS (SHRI AI{IF 
MOHAMMAD KHAN): In answer 
to part (a) of the Lok Sabhd' Unstarred 
Question No, 1161 on the 26th March, 
1985 the reply was given as under: 

"(a) In principle, pre. takeover liabili-
ties of a taken o'er induslrial 
undertaking, which are the liabi­
lities of the conlpany, need not 
be protected by the Government 
However, the question as to whe: 
ther pre.takeover Habilities should 
or should not be protected in 
specific case depends on the in­
dividual merits of the case, de­
pending on the nature of the 
Jiabilities. " 

.I~ view of . the clarification given by 
MlDISU'Y of Fmance that the pre-takeover 
liabilities of banks and financial institu­
tions are to be protected at the time of 
D.ationaJisation, the answer to part <a> of 




